o . CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

No,0,A.826 of 1996

Date of order s 29,4,2002

Present ¢ Hon'ble Mr. B,P. Singh, Administrative Member

Hon'ble Mr, M.L, Chauhan, Judicial Member

KIRITI BHUSaN ROYCHOUDHURY
Vs,

UNICN OF INDIA & ORS.

For the applicant s Mr, S, Bhattacharyé, counsel.

For the respondents s Mrs, U, Sanyal, counsel
ORDER

We have heard the 1ld, counsel for both sides.
2.  When this matter was taken up for congideration, 1d.
comsel for the respondents raised objection for the multiple

reliefs claimed in the 0,4,
3. Id. counsel for the applicant 'haé submitted that the 1
applicalt has already been promoted to the post of Chargeman

Gr.I and his pay and other allowances hav@ybeen fixed sccordingly.

S

Therefore, his client's Gl"é"im*-f is now limited to the refund

e

6}} the two increments withheld foﬁ 2 years in the grade of
Chargeman Gr.Xl because the two ingrements for 2 yeafs have
,‘also lbeen wifhhﬁd while f'ixing'thé pay in *clje grade of Chargeman
Gr.I, In other words, his contention ﬁgﬁthat for the same

penalty the appliéant has sufferred loss of two increments in

the grade of Chargemgn Gr.IJ and also in the grade of Chargeman

Gr.l. :therefore, the 1a. coﬁnsei for the anni icankt hace anthmd +4+2A3
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that whateVer recovery was made by way of withholding two

increments for two years in the grade of Chargem@ Gr.1Il,

showld be refunded to him by the respondents.

4, Ld, comsel for the respondents have not filed any

reply and it has been submitted that nobody from the department

has come to assist hexr today. However, she has no objection

regaxding the above prayer in case the same is factually correct,

S5¢ - The matter has been pending for decision before this

Tribunal since 1996 which‘ has boiled down to the prayer mentioned

\

gbove, We cannot allow this matter to linger on on the ground
that no reply has been filed by the respondent authorities so

far, We find that the prayer of the gpplicant is xe'asonable

~and the same should be considered in case the same is factually

correct, We, therefore, find é?t a fit case to give direction
to the resgpondent authoritiés to consider the prayer of the
applicant and to pass a suitable order in this matter according

to rules within a specific periocd.

6. o in v’iew of the above, we direct thé applicant to n{ake
a brief factual representation ¢laiming the aforesaid relief
Qith supporting docunents to the respondefzt No.2 with copies
to the'responderit No, 3 and 4 within g iaeriod of 4 weeks from
theAdate of camunication of thig order. The réspondent;_ aﬁthoritie.
are directed to consider the same and pass a justified order as
per rules within a period of 8 weks £rom the date of receipt of
the representation from the appl:.cmt and cormnunicate the same
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